CEMTRAL ADMINISTRATIVE TRIRUNAL, PRINCIPAL BENCH
0,4, No, 1793 of 1987
\\/, .M. A, No. 612 of 1998
New Delhi.this the 2nd day of September, 1999 -
Hon hle Shri S.R. Adige, Vice Chalrman (A)
Hon hle Shri Kuldin Singh, Member .(J)
Shri Rishi Pal Singh
§/0 Shri Bisharam Singh -
R/0 L/13/1% Gall No.9 Parkesh Nagar,
NPelhi-1108853 L Annlicant
Ry Advocate: None.
Versus .
1 The Government of NCT of Delhi & Others .~
through v
Chief Secretary, '
& Sham Nath Marg, Delhi.
2. The Director General, Home Guards,
CTI Comnleyx, Raija Garden,
¥ New Delhil.
3, The Commissioner of Police,
Nelhi Police HW. Quarters,
CILP. Estate,
Mew Delhi. .. Respondents
By pdvocate Shri Rajinder Panidta,
ORDER (ORAL)
Ry Hon ble Shri S.R, Adige, Vice Chairman (A)
t. Annlicant impugns respondents order nproposing Lo
terminate his services, and seeks a direction to respondents o
\&gtx‘hlm permanent as a Home Guard.
? Anonlicant states that he was anncointed as a Home Guard
op 1,12.1970, and has been continuing in that capacity since then.
3 The aquestion whether Home Guards can claim
regularisation, and whether they can challenge the termination of
thair memhershin as Home Guards, has been conclusively settled by
the Delhi High Court by its order dated 26.5.99 dismissing Writ
Patition No.4286 of 1997 (Man Sukh Lal Rawal and Others Vs,
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had to bhe enrolled or re-enrolled and those whose

(s.Rr. ADIGE

VICE CHAIRMAN(A)




